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For cleetivm tn.,
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Election, do hereby solemnly affiem and state on cath a3 undér-
{ strike out whichever is nod spplicable)
{1) | am a candidate set up by o

w(’*%

— !

Before the Retvivning Officer

FramsEmagamEy

iname of the Houss

f_/_,.r‘*"
.1"*'”

Affidavit 1o be Fucnished by the candidate alongwith Numination Paper

afwato .....Constituency(Name of e Comiiticn o

Lals

Skallocel 2o
T b= S awh
ion {ull postal address),

i waibtidel: an de abnra

- s rininie OF the political party | ¢ am contesting &.

Independent candidate,
(1) Details of PAN and statos of fi l"lfng of Ineomé tax return :
| SL-No, [ Names T Permanent | The financial year for | Total income
Account Mumber | which the last shown In Income
(PAMY [ncome-tax return has | Tax Retarn( in
3 gt been filed Rupees) |
i Selr NI |
i Spouse- e
i} Dependent | P NIY
{, Dependent 2 = N 1/" J
5. Dependern3 ... N‘ = l

{3) The following case(s) is/ are pending against me in which cogaizance has been taken by the court:-

[ Sl

Mo

Ofence

[description

(a)

The details of cases where the court has taken

cognizance, Sections of the Act and description
of the offence for which cognizance taken :

Name of the court, Case No. and Date of order
taking cognizance :

| Details of Appeal (=) / Application(s) for revision
(if any) filed aga:nst the above arder(s) -

4. Cases in which | have been convicted by @ court of law{other those refe rred to in Form 215_!

which convicted ;

The details of cases, Sections of the
Act and description of the offence for

! Name of the Courtls). Case No. and

J_Dau:{s} of order(s) .

!
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i) . Pumishme ‘Limposis .

L3p Thut | give hevem below the detuils of | v nssets (movable and iamovable eic) of mysel.

iy spouse and all dependens:

A. Details of movable assets

Mg v

I Assets in joint name indicating the extent of joint ownership will also have to be given

2.1In uu:nfdeEm

Mame of Batk/ Tnstituiion and Branch are to be given
1. Value of Bonds/Share/Debentures as per the current market value in Stock Exchange in respect & lisield

Lomparies and as per books in case of nos- |isted companies should be given,
1. Dependent’, here means u person, substantially dependent on the income of the candidate.
5. Details including amount is 1o be given separately in respect of each investment)

ipTvestment, the detsils ineluding Serial Mumber. Amount, Date of Deposit, the Seheme.

| Descriptiof -«

-

Self

Spouse

] Dependent-1

|
|

Dependent-2 | Dependent-3 |

Cashinhand ™

S, FTOT wa

W< oo

8 Moz

20,007P = e

; {ii)

Details of Deposits in Bank
secounts  (FDRs, Term Deposits
and all-other types of Deposits
including saving accounis),
Deposits with Financial
Institutions, Mon Banking
Financial Companies and
Cooperative societies and the
amount in each such deposit

ﬁFm -
[eg s8yL 5ol

T e BENTR

NIL

NIY

_"Nn}

|
|.

1o, Fop= wa

| it}

Details of investment in Bands,
Debentures/shares and unils in
companics/Mutual Funds and
athers and the amount.

i

NIL

HWiv

NI I;

W

Details of investment in M55,
Postal Savings, Insurance Policies
and investment in any Financial
Instrument in Post office or
Insurance Company and the
amount

LoJ € Surem

Jnyar-eel
&, op, 0T

NIL

"

Personal loans/advance given o

amy persen or entity including

firm, Company, Trust ete. and

| other receivables from debtors
and the amount., -

Tator Suwo
5. 07, ¥t~ wl

[vi)
r.

| Motor Vehickes/ Airerafis/

| Yachts/Ships (details of Make,
Registration No. ete, Year of
Murchese ‘and amount )

NIL-

NIL

4 il ]E_wel:ry, bullion and valuable

thing (give details of weight ard

L value) -

NIL
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#wity other assets sueh .5 valus of [ = - A T g

1 4 Zlims/ingerest ) I i __l_ e . L
L I -

A e o S
v, | Larons Total value
!

4. Ivetails of Immovable assets:
(Nete: 1. Prapenties in joint awnership indicating the cxtam of joint ownership vill alsa have to be indicat g
2 . Each land or building or apartment should be mentioned separately in this format.)

-

N B =T = -
Description Self

: Spouse | Dependent-1 | Dependent-2 | Dependent-d |
L1} ] i
() | Agricultural Land B - i { I 1 |
Locationgs) i Paky ] i

Survey number(s) e
Area (Total measurement in Y e r_

&cres) yz Bl
Whether inherited property
{ Yes or NO) YE S

Date of purchase in case of s6lT
acquired property

Cﬂ!ﬂﬂrlﬂﬂdﬁl’lm&f -
purchaseat the time of i
purchase

Any Investment on the land by
way of developmendt,
construciion ete.

Approximate Current market
vilue

AL
NI L

|
A 4
b
il
|

(i)

Laocation(s)
18 number(s

Area (Total measufament in
sq. ft)

Whether inherited property
(Yes or NOY)

Date of purchese in case of self
_acquired property
Cost of Land (in case of
purchase) at the time of
| purchase

Any Investment on the land by {
way of development,
construction ete, 1
Approximate Current market
.| value i

iy
kel

[

— e

Commercial Buildings
(Including apartments) j

i -Location{s) 1 !
i

1
e — r— . ———

-Survey number(s) = |
Built up Area (Total J
Measurementinsg. ) :

|

I

!
iz




|V wiher inherited propeny ; y T I ____T"[ g
it |

- of purchise in case of seir | | |
Lired projies '

X
5]
e =
" wst uf property (in case of

1
| |
I_ 4
I I
| -
| . ' |
| i rehase) at the lime of | |

prvhase — s B '
Aay Investment on the —_1 | f ‘
=1

| poperty by way of '
| develppment, construction elc.
i Approximate Current market
. . Veiue : = —_—
{iv) Mmrimiud?ng =0
| opwrtments,) guatine
-Location{s} d
= Survey number(s) “m
Ared (Total measurement in T
s ) s oig it
Built up Area (Total
msasurement in sq. fi.)
Whether inherited property VES
{Yes or NOY)
Date of purchase in case of self
acquired property
I Caost of propenty (in case of | 1f pUDLew
; purchase} at the time of ey
-
Any Investment on the land by
way of development,
| canstruction ete.
|

- AL

Approximate Current market
i value
{ {v) | Others (such as interest in ‘L \
| ___| propery)

{vi) | Total of Caorrent Market ] i ]
: Value of (i) to (v) above ’

(6] 1 give herein below the details of liabilities/ dues to public financial institutions and government :- ;
(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

'S, “-ﬁmﬁnﬁgn Self Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 |
Mo o
iy | Loan or dues to Bank/Financial Eﬁ%m:ﬂ [
i [I’lsﬁ!gﬂg‘nﬁ}
‘Name of Bank or Fl (oo =) \ J j ]
Amount outstanding ' !
Nature of loan __f‘_'ha ™4 '2.-': - — DI
Loan or dues to any
individuals/ Entity other than For Traehsd . —_ Z E
mentioned in (i) above,
Name(s) : ! '
Amount dutstanding |
Mature of lohn S
iy o e
’ (\ VAL

Ve | 12y sy



1' Ay ciher liability e T 17

i - :
Cerand total of liabilities .

e TR —

- e T B R PR
(i)

Ceover wment Dugs;

[ies 1o departments deafing |

with government | | i

sconumodation | i
|

! "Dues to departments dealing
with supply of water

=

Dues to departments dealing
with supply of electrichy

— NIL

nJI L

Dues to departments dealing

[
J
iyl T
|
\
|
|
T
!

Diics to departments dealing
with government transport
(including aircrafts and
Lelicopters)

[ocome Tax Dues

Wealth Tax Dues
Service Tax Dues
Municipal /Property Tax Dues
Sales Tax Dues

Any other dues
Grand total of all Govt. dues / i j

(7) Details of pmfmig;‘or eccupation:
a Self. Sotdal Svviee CBL S

b. Spouse .. (oriaBaus i F i} v ivalg, B
(8) My educational qualifieation is us under: Mo+ tulslt, Hrgh Achw - 1962

(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
(Name of the School /College/ University and the year in which the course was completed.)

{8)- ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidate Sh/SmtThumt. 1) i 1< A RAM

2. | Full postal address wme M agerfdng I
3. | Number and N fthe tituency and T
s;;!_ and Mame of the consti ¥ an 2y.- rL adam 0 {,ﬁ*'lwm.)

3. | Name of the Political panty which set up the T
candidate {otherwise write *Indepandent’ ) ¥

4. | (a) Mumber of cases in which conviction order
passed {other than those referred to in Form 26)

5 (b"’*"'“'\\b w

A=) vzl 2afy



i | Tenal number ol Pertding weqes where the
{ eoort 5] have 1aken cognizane

i"]_PL'--‘ e e -

'1-"2-.- 1.7"T¥L_|1i-u‘_'|;-|lhl = r_i -"ﬁi |.| TR S
o Incume Tas Return liled |
{a} Candidate o S|
_ | (b} Spouse: !
| (€] Dependents e w : S I

16, _ Details of Assets sind Liabilities in rupees

I Description | Self Spouse | Dependent-1| Dependent-il | Dependent-11l |

= T A

[A. Moveable | S ' o
! ] TeF -, e e? | 28 e s el |, OEe =
l___ Asset [Tﬂtll "'.-IE!‘J' |j_; Hi;m u Eﬂl w a4 |

B | Immovahle =i
] ete g J j
(i) | Purchase Price and — T i i i

Development Cost of
Immaovable Propeny
(Total Value)
[il) | Approximate Current
Market Price of
Aszsei (Total Value)
7 Liabilities
(i) Government

dues (Total )
(i) Loans from Bark, | [, 59, y10= =
Financial Instingtions and
others (Total)
8. educational qualification: .

{Give details of School / University education with full form of the centificate/ diploma/ degree
course) (Mame of the School /College University and the year in which the course was completed.) :

VERIFICATION Qj "ﬁ s
Tl “i 2]

I, the depanent, above named, do hereby verify and declare that the contents of this affidavit are true and correct (o the
best of my  knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
dclare tht :

{a] there is no cage of conviction or pending case against me other than those mentioned in items 3 and 4 ahove:

i1} L my spouse, or m}-dq:x:mfr:nhs du not have uny asset or |iability, other than those mentioned initems 5 and &
b,

‘-e'urifjcd,al...................._.......thisIhe___...,..B.Qﬁ_,,.,____....daynl’ Moombos it

2, &y (m

2 : DEPONENT
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